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Central Adminlstratlve Trlbunal, prlnclpal Bench

Original Applicatlon No. I S40 of 2003
M. A. No . 1 524 / ZO\s

Neu' Delhi. this the 13th day of August,Z00S

Hon' ble lrtr. Justlce V. S. Aggarual, ChaLrman
Hon ' ble Mr. S. K. Na1k, ilember (A )

Dr. Kamal Taori,
S/o Iate Shri K. N.1-aori,
Adviser, Inter-StatB Council Secretariat
Mlnistr'y of Home Affairs.
Vigyan Bhawan Annexe,
Maulana Azad Road,
New OeIhi*1 I Applicant
(Appeared in person)

Versus

Union of India
Through the Cabinet Secretary,
Cabinet Secr'etariat,
Rashtrapati Bhawan,

New DeIh-l ....Resporrdent
(By Advocate: Shri K.R. Sachdeva)

ffi)
Bv. Ju;tiqq .V. S. Agoal..Ue}-eh-eUtf.Oa1

The appricant Dr. Kamal Taori is presentry Adviser
in the state council secretariat in the Ministry of Home

Af'fairs. He is of the rank of Additional secretary,
Gover'nment of India.

z. At the outset, r^r€ deem i t necessar y to men tlon
that certain facts pert.aining to merits have been mentioned

before us. trle deenr lt unnecessary to go into ttrem. The

reasons are that the applicant prayed that he should be

considered for enrpanelnrent to the post of secretary,
Government of India and in this regard, notice had been

issued on certain facts.

2

disputed

Dur ing the course r:f submissions, it was

at elther end that ttre applicant belongs to

not
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rndian Administrative service Batch of the year t96g. on

earrier occasions, there were certain matters and
explanation of the appticant had been called. gecause of
that, he was rrot considered for empanelment as the
secretary, 6,vt. of rndia. Learned counser for the
respondents stated that during the pendency clf this
application, on 2.s,4.2003 a f inar decision has been taken
and the applicant has been creared of the arlegations and
there is nothing against hlm.tI
4. He also stated that the cloim/name of
applicant shall be considered in the next meeting in
regard for empanelment to the post o.f Secretary.
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5. In face of.this statenrent, b,e are
into any other controversy and dispose of
application with the directlon that the
applicant should be consirjererl in accordance
ernpanelment to the post of Secretary in the
that has to be hetd in this regard. O, A. is
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